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R, A.No . 136/ 98
IN

ﬂ ® ﬂ.NO. 447193 f;‘

New Delhi: this the ¢ day of may, 1999
HON 'BLE MR, S. Re ADIGE, VICE cHAT A aN (R) »
HON 'BLE MR, To 48HAT, M 13ER(D)
li.f‘.ﬁntc
Mrs. Neelam Bala KapoorT sessce PP
(By adwcate: Shri W . Singhal)
Ve rsus
Union of India through
“ 1. The Secretary to the GOI,
Dgpartment of Economic Affalrs,
ministry of Finance,
Nau 091h1.

2, The Secretary to the GOI, -
Department of Personnel & Training,

Ministry of Personnel, FGA Pensions,
New Delhi. .-......Respondmtso
(By adwecate: shri P .H, Ramchandeni).

0 RDER

HON '8LE MR, Sy Ry AOIGE, VICE CHAIAMAN (A),

- Heard both sidese

2, There is no denial in rejoinder to the D_ﬁ)
to respondents' contention in their reply.)that
as the benefit under the Award }mplunanted by
Govt. vide 0.M, dated 13.4,88( while spplicent
seeks benefit of ) was available only to a direct
recruit Ass tt, of 2n earlier ApAsstts, Crade Exam,
vigra-vis a junior from a later Asstt,Grade Exam,,and
#c both spplicant as well as Shri N,K,Cup ta wvere
appointed on the basis of the same Asstt. Crade Exam,
of 1974,2pplicant was not entitled to the benefit of
the auwe rd,and 2s the anomaly was not due to the direct
application of FR 22 C, her case was not cowvered by
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0.Mm. dated 9.10,96 (Anexure~I) decided to extend
the bengfits of their 0,.,M, dated 1% 4,88 to caces
uh;‘t the juniors end seniors had been recrul ted
on the basis of the sams Asstt, Grade Exam., in
consequence of uhich respondents by order dated
16;3. 98 steppad up applicant's pay equal to that
drawun by shri N,K,Gupta wee.fe 1.2.91 and have

also greanted arrears from 8.10.°6,

4, oplicent's counsel has argued that arrears
are 2dnissible from 1,2.9 itself and has relied on
the Tribunal 's order dated 7.4.94 in OAa No,.524p/9 4
V.F,Sinqghal Vs, UWI & Ors., but‘: notice that
applicant had not prayed for arrears in the O,

and such a ground cannog:ge urged in an RA , the
scope 2nd ambit of which is defined by section 22(3)

(F) AT Act read uith Order 47 Rule 1 PC.

5. The RA is therefore dismissed.
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'\;}'/u”“’%?. /%{ﬂft. d‘.
(TN.BHAT ) (S.R.nBIGE ;
MaBER(D) VICE CHaIAmaN (a).
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